GOVERNMENT OF INDIA
MINISTRY OF HEALTH AND FAMILY WELFARE
DEPARTMENT OF HEALTH AND FAMILY WELFARE

LOK SABHA
UNSTARRED QUESTION NO. 4752
TO BE ANSWERED ON 23" MARCH, 2018

SPURIOUS AND EXPIRED DRUGS

4752. SHRIMATI NEELAM SONKER:
SHRI TAMRADHWAJ SAHU:

Will the Minister of HEALTH AND FAMILY WEL FARE be pleased to state:

(a) whether cases regarding circulation and marketing of spurious, substandard, expired and
banned drugs being sold in Government Hospitals and in open market across the country
have cometo light;

(b) if so, the State/lUT-wise number of such cases which came to light during each of the last
three years and the current year and the number of such cases investigated and raided along
with action taken by the Government against such persons and manufacturers;

(c) whether the present legal framework and manpower are adequate for monitoring and
curbing the production/ marketing of such spurious and expired drugs, if so, the details
thereof and if not, the reasons therefor; and

(d) the measures being taken by the Government to strengthen the present laws,
infrastructure, manpower and monitoring system in this regard?

ANSWER
THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND
FAMILY WELFARE
(SHRI ASHWINI KUMAR CHOUBEY)

(@ & (b): In order to ensure the quality of drugs in the country, both the Central Drugs
Standard Control Organisation (CDSCO) and the state drug regulators pick up alarge number
of samples of drugs from al over the country and have them tested and analysed in the
laboratories of the Central and State Governments. In a few cases, the samples tested and
analysed do not meet the prescribed standards. The details of the drugs that do not meet the
standards are immediately notified by the Central or State regulator concerned. As per
information received from State/UTs, the details of the cases of sub-standard, spurious/
adulterated drugs, number of prosecution launched etc. and action taken against the offender
during last three years are enclosed as Annexure-1. Such data in respect of cases of expired
drugs detected during the last three yearsis placed at Annexure-11.

(©) & (d): The Mashelkar Committee had recommended one inspector for 200 sales
outlets and one inspector for 50 manufacturing units. Keeping in view the size of Indian
Pharma Industry and the number of sales units, around 3200 Drug Inspectors are required
both at the Central and State levels. The current strength of the drug regulatory personnel in
the country is not sufficient to meet the requirement of ensuring quality, safety and efficacy
of medical products. Keeping this in view, the Government has approved a scheme for
strengthening the drug regulatory structures both in the Centre and in the States at a cost of
Rs 1750 Crore. This includes provision of manpower, upgradation of existing laboratory
infrastructure, establishment of new laboratories and provision of Information Technology
services.



Further, the Drugs and Cosmetics Rules, 1945 have been amended vide Gazette
notification no. G.S.R. 1337 (E) dated 27.10.2017, making it mandatory that before the grant
of manufacturing license, the manufacturing establishment is to be inspected jointly by the
Drugs Inspectors of Centra Government and State Government. Further, the licensed
manufacturing premises shal be inspected jointly by the Drugs Inspectors of Central
Government and State Government to verify the compliance with the conditions of license
and the provisions of the Drugs & Cosmetics Act and Rules for not less than once in three
years or as needed as per risk based approach.



ANNEXURE - |

Number of samplestested and enfor cement actionstaken by State Drugs Controller during April
2014-March 2015

S.No. | States No. of No. of No. of drugs No. of No. of No. of Approx. No. of Action taken
drugs drugs samples prosecution cases(as | persons value of Raids w.r.t
samples | samples declared launched for mentioned | arrested | drugseized | Conducted no. of raids
tested declared spurious/ manufacturing, inthe conducted
not of adulterated saleand earlier
standard distribution of column)
quality spurious/ decided
adulterated
drugs
1 Andhra 1270 10 4 Nil Nil Nil 1010635 505 Warnings
Pradesh issued-6,
Sos issued-
697,SCNS
issued-198
2 Arunachal 272 7 1 Nil Nil Nil Nil Nil Nil
Pradesh (Misbranded)
3 Assam 767 39 Nil Nil Nil Nil Nil Nil Nil
4 Bihar* 682 11 Nil Nil Nil Nil Nil 398 158
5 Goa 473 11 Nil 1 Nil Nil Nil Nil Nil
6 Gujarat 11300 499 5 5 Nil Nil Nil 5 Under
investigation
7 Haryana 2150 25 2 2 Nil Nil Nil 8306 101- License
Cancelled
187- License
Suspended
12- Court case
launched
01- warning
issued
118- under
investigation
where
Show cause
notice issued
01- FIRs
Registered
Himachal 881 31 Nil Nil NA NA NA Nil NA
Pradesh
9 Jammu & 3478 42 1 Prosecution Nil Nil 18,65,950 Nil Nil
Kashmir permission
granted & the
same about to
file
10 Karnataka 6818 302 3 527095
11 Kerala 4496 103 Nil Nil Nil Nil Nil Nil Nil
12 Madhya 1761 27 1 Nil Nil Nil Nil Nil Nil
Pradesh
13 Maharashtra 4406 420 25 01 (2 samples, 1 3 13 35006352 33 2 FIR launched
prosecution 7 prosecution
order. 01 launched 19
prosecution filed under
) (indl 15 cases investigation,
13 prosecution to
prosecutionorder befiled
areissued) 11
sample, 11
prosecution
order 2 sample,
1 prosecution
order 2 sample
,1 prosecution
order
14 Manipur 26 Nil Nil Nil Nil Nil Nil Nil Nil
15 Meghaaya 57 1 Nil Nil Nil Nil Nil Nil Nil
16 Mizoram 103 Nil Nil Nil Nil Nil Nil Nil Nil
17 Nagaland 56 Nil Nil Nil Nil Nil Nil Nil Nil




18

Orissa

3915

98

04 nos of
seizure have
been made
during 2013-14
and 02 nos of
seizure have
been made
during 2014-15

Nil

Nil

97,240

801(upto
Feb 2015)

(i) S.C.N. under
rule 66 (1) are
being issued
against the I/R
submitted by the
D.I. after
conducting raid.
(ii) Steps have
been taken for
drug recall of
N.S.Q. drugs
under intimation
to concerned
D.C/F.D.A.for
further action at
their end and to
send their action
taken report
along with
investigation
report for
finalisation of
further action
against
manufacturers
with due
recommendation
of the screening
committe of the
State so
constituted in
complainceto
guidelines of
Central Govt
(iii) .No. of
seizure made:
23

19

Punjab

2628

61

Nil

Nil

Nil

2218274

2318

Action under
process

20

Rajasthan

2167

97

14

2929097

316

28 and (one
case accused
Convicted for 7
years and
Penalty 7 laks
Rupees)

21

Sikkim

87

Nil

Nil

Nil

Nil

Nil

Nil

Nil

22

Tamilnadu

9498

387

Nil

Nil

Nil

240 raids
have been
conducted
during the
said peiod
against the

sales
premises.

450 sanction
orders have
been issued for
launching
prosecutions
before the
concerned court.

23

Tripura

679

22

Nil

Nil

Nil

Nil

Nil

under process

24

Uttar Pradesh

10440

1384

28

122

68

4833868

1089

64 FIR were

lodged and 68

persons were
arrested

25

West Bengal

842

22

Nil

Nil

Nil

Nil

Nil

26

Pondicherry

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

27

Andaman &
Nicobar

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

28

Chandigarh

153

None

None

None

None

183000

Prosecution to
be launched

29

Delhi

29

Nil

Nil

Nil

19000

FIR Launched

30

Dadra &
Nagar Haveli

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

31

Daman &
Diu

60

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

32

Lakshadweep

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

33

Chattisgarh

464

24

Nil

Nil

Nil

Nil

Nil

Nil

Nil

34

Jharkhand

29

Nil

Nil

140000

17

F.I.R. -04

Licence
Cancelled-01

Licence




Suspended-01

35

Uttarakhand

182

10

Nil

Nil

Nil

Nil

Nil

Manufacturing
license of 06
mfg. units has
been suspended
for further order
sure due found
violatin of
provisions of D
& CAct&
Rules
thereunder.

36

Telangana

3716

35

Nil

Nil

Nil

Nil

94,20,600(in
the month of
April

Nil

Nil

Total

74199

3702

83

152

10

85

58251111

14042




Number of samplestested and enforcement actionstaken by State Drugs Controller during
1st April 2015 to 31st March 2016

S.No. | States No. of No. of No. of No. of No. of No. of Approx. value No. of Action
drugs drugs drugs prosecution cases (as persons | of drug seized Raids taken w.r.t
samples samples samples launched for mentioned | arrested Conducted | no. of raids
tested declared declared manufacturing, inthe conducted
not of spurious/ saleand earlier
standard adulterated | distribution of column)
quality spurious/ decided
adulterated
drugs
1 Andhra 2711 113 90 Nil Nil Nil 1614601 - -
Pradesh
2 Arunachal 231 17 2 (1 Surious Nil Nil Nil Nil Nil Nil
Pradesh +1
misbranded)
3 Assam 795 21 Nil Nil Nil Nil Nil Nil Nil
4 Bihar*** 354 3 Nil Nil Nil 3 Nil 33 FIR-03
Suspend-01
Cancaled-
11
Prosecution
-15
5 Goa 521 8 Nil Nil Nil Nil Nil Nil Nil
6 Gujarat 13425 448 8 42 0 0 0 18 Under
Investigatio
n
7 Haryana 2262 38 3 3 Nil 1 Nil 65 Licenses
suspended/
cancelled/p
rosecution
launched,
under
Drugs and
Cosmetics
Act.
8 Himachal 936 24 Nil 1 Nil Nil Mostly Govt. 1 a) Under
Pradesh Supply Investigatio
n
b) FIR filed
9 Jammu & 2565 54 1 1 Nil Nil 27,04,443 Nil Nil
Kashmir
10 Karnataka 8086 563 Nil 1 02 Cases Nil Vaue of NSQ Nil Nil
filed earlier drug seized Rs.
decided 33,66,850
during this
period
11 Kerala 5220 152 Nil Nil Nil Nil Nil Nil Nil
12 Madhya 1622 24 Nil Nil Nil Nil Nil Nil Nil
Pradesh
13 Maharashtra 3778 351 31 (32) Inall cases, | invetigation 1 Rs.1,01,58,938/- 14 -
prosecution in progress
orders are
issued
14 Manipur Nil Nil Nil Nil Nil Nil Nil Nil Nil
15 Meghaaya 131 16 Nil Nil Nil Nil Nil Nil Nil
16 Mizoram 98 7 (1 Sample Nil Nil Nil Nil Rs. 15 Lacs. Nil Nil
is
Misbranded)
17 Nagaland 25 1 Nil Nil Nil Nil Nil Nil Nil
18 Orissa* 3678 93 1 26 Nil 1 641583/- 845 52 Seizure
Spurious drugs




19

Punjab

2791

165

37

3 Action under
processin rest
of cases

Under trial

2,51,06,982/-

416

3 court
cases have
been
launched,
18 FIR
have been
lodged,
Rest of the
cases are
under
investigatio
n

20

Rajasthan

3297

208

26

2026.50

21

Sikkim

105

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

22

Tamilnadu

9842

478

Nil

Nil

Nil

555 raids
have been
conducted
during the
said period
against the

sales
premises

460
Sanction
orders have
been issued
for
launching
prosectuion
sbefore the
concerned
court
(Cases
detected
before
01.04.2015)

23

Tripura

627

16

Nil

Nil

Nil

Nil

Nil

Nil

Nil

24

Uttar Pradesh

7326

782

45

119

Nil

Rs 85,32,071/-

1316

FIR-56,
persons
arrested-48,
Total
seizure-
Rs.85,32,07
1/-

25

West Bengal

722

24

Nil

Nil

Nil

Nil

Nil

Nil

26

Pondicherry

84

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

27

Andaman &
Nicobar

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

28

Chandigarh

151

Nil

Nil

Nil

Nil

Rs. 22,976/-

Two
Prosecution
launched
against the
firminthe
Hon'ble
Court &
remaining
three under
investigatio
n

29

Delhi

Nil

10 Lakhs

18**

59 firms
were found
contravenin

g various
provision of

D&C
Rules,
1945.
Action
against
erring firms
has been
inititated as
per rules. In
2 cases sub-
standard/sp
urious
drugs worth
approximat
ey 59 lakhs
were seized
by delhi
police and
in one case
drug
(Oxytocin)

worth 10

laksh were




seized.

30 Dadra & Nil Nil Nil Nil Nil Nil Nil Nil Nil
Nagar Haveli
31 Daman & 7 Nil Nil NA Nil Nil Nil Nil NA
Diu
32 Lakshadweep Nil Nil Nil Nil Nil Nil Nil Nil Nil
33 Chattisgarh 33 12 Nil Nil Nil Nil 2,000 2 Caseis
under
investigatio
n
34 Jharkhand 573 29 Nil 26 Nil - - 52 18 FIR
35 Uttarakhand - - - - - - -
88 17
36 Telangana 2462 25 3 2 - - 661000/- 309 3- NSQ
2-Under
Investigatio
n
20 Seized
under
investigatio
n
7
Prosecution
Launched
and others
are under
department
a Action
taken
Total 74,586 3703 234 289 2 59 55313470.5 3648 -
+
Govt. Supply

(*) =Data as on April 2015 to Feb 2016

(**)= Includes 02 raids with Delhi Police officers

(***)= data as on 1st April 2015-30th Sept. 2015)




1st April, 2016 to 31th March, 2017

Number of samplestested and enforcement actionstaken by State Drugs Controller during

S.No. | States No. of No. of No. of No. of No. of No. of Approx. No. of Action taken
drugs drugs drugs prosecution cases (as persons value of Raids w.r.t no. of
samples | samples samples launched for mentioned | arrested | drugseized | Conducted raids
tested declared declared manufacturing, in the conducted
not of spurious/ saleand earlier
standard | adulterated | distribution of column)
quality spurious/ decided
adulterated
drugs
1 Andhra 2979 22 Nil Nil Nil Nil 13567403 Nil Nil
Pradesh
2 Arunachal 47 1 Nil Nil Nil Nil Nil Nil Nil
Pradesh
3 Assam 745 43 Nil Nil Nil Nil Nil Nil Nil
4 Bihar* 397 11 Nil Nil 6 16 26311817 78 47
5 Goa 534 17 Nil Nil Nil Nil Nil Nil Nil
6 Gujarat 11071 535 22 2 Nil Nil Nil 3 under
Investigation
7 Haryana 1901 12 1 5 1 Nil Nil 6890 -
Himachal 1001 36 5 Nil Nil Nil Nil Nil Nil
Pradesh
9 Jammu & 2958 60 Nil Nil Nil Nil 13983937 Nil Nil
Kashmir
10 Karnataka 8217 468 Nil 2 Nil Nil 21 Lakhs - Nil
NSQ Drugs
11 Kerala 8934 140 Nil Nil Nil Nil Nil Nil Nil
12 Madhya 1624 15 3 Nil Nil Nil Nil Nil Nil
Pradesh
13 Maharashtra 4592 335 33 Inall cases, Nil 1 392235 10 7
prosecution
orders are
issued & In4
cases
prosecution are
filed in the
Court.
14 Manipur* 19 Nil Nil Nil Nil Nil Nil Nil Nil
15 Meghaaya* 97 Nil Nil Nil Nil Nil Nil Nil Nil
16 Mizoram 79 8 Nil Nil Nil Nil Nil Nil Nil
17 Nagaland 22 Nil Nil Nil Nil Nil Nil Nil Nil
18 Orissa 4036 113 Nil Nil Nil Nil Nil 851 Nil
19 Punjab 2750 58 16 12 (Action 1 3 17,71,725 1389 1 court case
under processin has been
rest of cases) launched rest
of the cases
are under
investigation
20 Rajasthan 2545 147 30 3 2 15 1615137.47 13 1- processin
court for
withdraw
retesting
request by
manufacturers
12- under
investigation
21 Sikkim 102 3 Nil Nil Nil Nil Nil Nil Nil
22 Tamilnadu 9510 392 4 6 # Nil Nil Nil 447 370 #
23 Tripura 1151 10 Nil Nil Nil Nil Nil Nil Nil
24 Uttar Pradesh 7357 222 3 106 2 54 1,42,35,568 1119 FIR-
57,persons
arrested-
54,Total
seizure-Rs.

14235568




25 West Bengal 683 36 4 6 Nil 4 Nil 4 Nil
26 Pondicherry 3 Nil Nil Nil Nil Nil Nil Nil Nil
27 Andaman & Nil Nil Nil Nil Nil Nil Nil 10 Nil
Nicobar *
28 Chandigarh 86 2 Nil Nil Nil Nil Nil Nil Nil
29 Delhi 278 18 2 5 5 Nil 15000 35 Total 289
firms were
inspected out
of which 82
firms were
found
contravening
various
provisions of
Drugs and
Cosmetics
Rules, 1945.
Action has
been initiated/
taken against
erring firms
as per Rules.
30 Dadra & 4 Nil Nil Nil Nil Nil Nil Nil Nil
Nagar Haveli
31 Daman & Nil Nil Nil Nil Nil Nil Nil Nil Nil
Diu
32 Lakshadweep Nil Nil Nil Nil Nil Nil Nil Nil Nil
33 Chattisgarh 15 2 Nil Nil Nil Nil 468895 1 Caseis under
investigation
34 Jharkhand 148 13 Nil 6 Nil 13 2807000 66 Suspension-
34
Procecution -
35
Cancedllation -
05
FIR -28
35 Uttarakhand 217 22 Nil Nil Nil Nil Nil 5 Nil
36 Telangana 2619 39 Nil Nil Nil Nil Nil Nil Nil
Total 76,721 2,780 123 186 17 106 7,72,68,717.5 10,921

(*)=data as on 1st April 2016 to 30th Sept. 2016)
(#)= Figure indicates the number of cases detected before 01.04.2016




ANNEXURE -1

Statement Showing case of expired drugs, Quantity expired drugs seized, No. of person arrested,
approximate value of drugs seized, Action taken against offenders, No. of Prosecution launched for
during 2014-15 as

expired drug and No. of cases (as mentioned in the earlier coloumn) decided

per the feed back available from the States.

SNo. | States Cases of Quantity | No. of Approximate | Action No. of No. of
expired expired person value of taken Prosecution | cases(as
drugs drugs arrested drugsseized | against launched mentioned

seized (InRy) offenders for expired | inthe
drug earlier
coloumn)
1 Andhra 1 20 20,000 u.l
Pradesh varieties
of drugs
2 Arunachal Nil Nil Nil does not arise Does not Nil Nil
Pradesh arise
3 Assam Nil Nil Nil Nil Nil Nil Nil
4 Bihar * 1 557 units 5 40,000 FIR-2 Under 2
Process
5 Goa Nil Nil Nil Nil Does not Nil Nil
arise
6 Gujarat Nil Nil Nil Nil Nil Nil Nil
7 Haryana Nil Nil Nil Nil Nil Nil Nil
8 Himachal Nil NA Nil NA NA Nil NA
Pradesh
9 Jammu & Inj. 15 Nil(Summon 4278 Prosecution 1 Nil
Kashmir Neogest.Exp | Ampoules issued & launched
dt:Aug of various offenders against M/s
2013, sold drugs presented Kidney
on other than | themselves Medicate,
27.01.2014 Neogest before the Sonwar
by M/s Hon'ble
Kidney Court)
Medicate,
Sonawar,
Srinagar
10 Karnataka 2 2 2
11 Kerala Nil Nil Nil Nil Nil Nil Nil
12 Madhya Nil Nil Nil Nil Nil Nil Nil
Pradesh
13 Maharashtra NII NA NA NA NA NA NA
14 Manipur Nil Nil Nil Nil Nil Nil NA
15 Meghalaya Nil Does not Does not Does not Does not Does not Does not
arise arise arise arise arise arise
16 Mizoram Nil Nil Nil Nil Nil Nil Nil
17 Nagaland Nil Nil Nil Nil Nil Nil Nil
18 Orissa Nil Nil Nil Nil Nil Nil Nil
19 Punjab 5 Data Not Nil 73,264 action under 1 Nil
Available process
at HQ
20 Rajasthan 0 0 0 0 0 0 0
21 Sikkim Nil Nil Nil Nil Nil Nil Nil
22 Tamil Nadu Nil NA Nil Nil prosecutions 10 Nil
launched
before the
concerned
courtin 10
cases.All
the 10 cases
are under
trial before
the Hon'ble

court.




23 Tripura 10 Nil Nil 0 Action has Nil Nil
been
intiated
24 Uttar 1 309x 10 1 15000 FIR lodged, 1 Nil
Pradesh * Tablets of person
various arrested
brands
38x10
Capsules
of various
brands
14x5ml
LVP
& 5x40
Condoms
25 West Nil NA NA NA NA NA NA
Bangal
26 Pondicherry Nil Nil Nil Nil Nil Nil Nil
27 Andaman & Nil Nil Nil Nil Nil Nil Nil
Nicobar
Island
28 Chandigarh None None None None None None None
29 Delhi 2 Nil Nil Nil Licence Nil Nil
Suspended
30 Dadra & Nil Nil Nil Nil Nil Nil Nil
Nagar
Haveli
31 Daman & Nil NA Nil NA Nil NA NA
Diu*
32 L akshadweep Nil Nil Nil Nil Nil Nil Nil
33 Chattisgarh 1 5 cartoon Nil 30000 Nil Nil Nil
34 Jharkhand 2 1box & Nil Nil Nil 1 Nil
523 tab
35 Uttarakhand Nil Nil Nil Nil Nil Nil Nil
36 Telangana Nil Nil Nil Nil Nil Nil Nil

(*) Data received til September 2014




Statement Showing case of expired drugs, Quantity expired drugs seized, No. of person arrested,
approximate value of drugs seized, Action taken against offenders, No. of Prosecution launched for
expired drug and No. of cases (as mentioned in the earlier coloumn) decided during 1st April 2015 to

31st March 2016 as per the feed back available from the States.

S.No States Cases Quantit No. of | Approximat Action taken No. of No. of cases
of y person evalue of against Prosecutio (as
expire | expired | arreste | drugsseized offenders nlaunched | mentioned
d drugs d (InRs) for expired inthe
drugs seized drug earlier

coloumn)
1 Andhra
Pradesh 2 2 - 3500/- - 1 -
2 Arunachal . . . . . . .
Pradesh Nil Nil Nil Nil Nil Nil Nil
3 | Assam Nil Nil Nil Nil Nil Nil Nil
4 | Bihar** Nil Nil Nil Nil Nil Nil Nil
5 Goa Nil Nil Nil Nil Nil Nil Nil
2 Nil Nil Nil Nil 1 Investigatio
n
7 Haryana
Firsregistered .
Approx. - 03 (being .
3 - 3 (Prosecution Nil
1,90,000/- being launched) launched)
8 | Himachal . . . . . . .
Pradesh Nil Nil Nil Nil Nil Nil Nil
9 | Jammu& 15Rolls
Kashmir .
expired .
cotton & . Prosecutions .
5 Nil 5800 launched/Licenc 3 Nil
other e Suspended
expired P
drugs
10 | Karnataka Nil Nil Nil Nil Nil Nil Nil
11 Kerda 7 items
of . Appxo. Legal action .
2 varying Nil 3576.54 Rs. initiated 2 Nil
guantity
12 Madhya . . . . . . .
Pradesh Nil Nil Nil Nil Nil Nil Nil
13 | Maharashtra . . . . . . .
Nil Nil Nil Nil Nil Nil Nil
14 | Manipur Nil Nil Nil Nil Nil Nil Nil
15 | Meghalaya Nil Nil Nil Nil Nil Nil Nil
16 | Mizoram Nil Nil Nil Nil Nil Nil Nil
17 | Nagaland Nil Nil Nil Nil Nil Nil Nil
18 | Orissa* Nil Nil Nil Nil Nil Nil Nil
19 | Punjab . Licences of
Licences of 3 3 chemists
3 5itmes Nil 41,69,772/- chemists have Nil
been suspended have been
suspended
20 | Ragasthan - - - - - - -
21 | Sikkim Nil Nil Nil Nil Nil Nil Nil




22 | Tamil Nadu 6 75 Nil Rs. Prosecutions 3 (The cses Nil
items of 2000000/- launched before detected
varying the concerned before the
quantity court in three 01.04.2015)
cases. All the 3
cases are under
tiral before the
Hon'ble court
28 | Tripura 1| o1 Nil Not Under P Nil Nil
items i Calculated nder Process i i
24 Uttar 2 About 1 5lakhs FIR lodged, Nil Nil
Pradesh 76 person arrested
Gunny
bages of
expired
medicine
25 | West Banga . . . . . . .
Nil Nil Nil Nil Nil Nil Nil
26 Pondicherry . . . . . . .
Nil Nil Nil Nil Nil Nil Nil
27 Andaman &
Nicobar Nil Nil Nil Nil Nil Nil Nil
Idand
28 | Chandigarh Nil Nil Nil Nil Nil Nil Nil
29 | Delhi Nil Nil Nil Nil Nil Nil Nil
30 Dadra &
Nagar. Nil Nil Nil Nil Nil Nil Nil
Haveli
31 Daman & . . . . . . .
Diu Nil Nil Nil Nil Nil Nil Nil
32 Lakshadwee . . . . . . .
p Nil Nil Nil Nil Nil Nil Nil
33 Chhattisgarh i
% 1 Llitems |  Nil 25000 prosecuition 1 Nil
launched
34 | Jharkhand Approximate .
5 - - 4000 04 Suspension - -
35 Uttarakhand
36 | Telangana variety
330 of drugs Nil 1,17,800/- 329 1 -
seized
Total 362 272 4 94944.54 339 15 -

(*) =Data as on April 2015 to Feb 2016

(**) = Data as on 1st April to 30 th sept. 2015)




Statement Showing case of expired drugs, Quantity expired drugs seized, No. of person arrested,
approximate value of drugs seized, Action taken against offenders, No. of Prosecution launched for
expired drug and No. of cases (as mentioned in the earlier coloumn) decided during 1st April 2016 to
31st March 2017 as per the feed back available from the States.

S.No States Cases Quantity No. of | Approximat Action taken No. of No. of cases
of expired person evalue of against Prosecutio (as
expire drugs arreste | drugsseized offenders nlaunched | mentioned
d seized d (InRs) for expired in the
drugs drug earlier

coloumn)

1 Andhra . . . . . . .

Pradesh Nil Nil Nil Nil Nil Nil Nil

2 Arunachal . . . . . . .

Pradesh Nil Nil Nil Nil Nil Nil Nil
Assam Nil Nil Nil Nil Nil Nil Nil
Bihar* 4 51 6 819034 Data not Nil .
. Nil
received
Goa Nil Nil Nil Nil Nil Nil Nil
Gujarat under
2 Nil Nil Nil Nil 2 Investigatio
n
7 | Haryana Nil Nil Nil Nil Nil Nil Nil
Small
Quantity
(Out of
drugs
seized A case has been
froma registered
chemist against the
8 Himachal 1 f(.)r. Nil Rs. 1000 accused under Nil Nil
Pradesh physician approx. the Drugs and
samples Cosmetics Act
etc., few and is under
strips of investigation.
expired
drugs
were also
seized)
9 Jammu & 5viasof
Kashmir Megapen
& 3vids . Prosecution .
1 of Nil 174 Launched 1 Nil
Walamici
n

10 | Karnataka Nil Nil Nil Nil Nil Nil Nil

11 | Kerda Nil Nil Nil Nil Nil Nil Nil

12 Madhya . . . . . . .

Pradesh Nil Nil Nil Nil Nil Nil Nil

13 | Maharashtra | N Nil Nil Nil Nil Nil Nil

14 | Manipur* Nil Nil Nil Nil Nil Nil Nil

15 | Meghaaya* Nil Nil Nil Nil Nil Nil Nil

16 | Mizoram Nil Nil Nil Nil Nil Nil Nil

17 | Negdand Nil Nil Nil Nil Nil Nil Nil

(i) Case
registered2(c)(cc
-424/16 in court
of Hon'ble
20 items SDIM,
18 | Orissa 2 Nil 15795 Berhampur (ii) 2 Sub Judice
of drugs c X
ase registered

2(c)cc423/16in
court of Hon'ble
SDIM,
Berhampur




19 | Punjab :
5004 Licences of 6 %“éﬁ”;n? g"sf
7 items of Nil 1,15,605 chemists have Nil h
drugs suspended ave
suspended
20 | Rgasthan Nil Nil Nil Nil Nil Nil Nil
21 | Sikkim Nil Nil Nil Nil Nil Nil Nil
22 Tamil Nadu 2 82 items Nil Rs.8147/- Prosecutions 4# Nil
of drugs launched before
the concerned
court in two
cases. All the 4
cases are under
trial before the
Hon'ble court.
23 Tripura 398 . Licenses . .
1 bottles Nil 35933 cancelled Nil Nil
24 | Uttar Nil Nil Nil Nil Nil Nil Nil
Pradesh
25 | West Bangal i
9 1 Nil 2 Rs. 10 Lakhs | Frosecutions 1 Nil
launched
26 | Pondicherry Nil Nil Nil Nil Nil Nil Nil
27 | Andaman & Nil Nil Nil Nil Nil Nil
Nicobar Nil
|sland*
28 | Chandigarh Nil Nil Nil Nil Nil Nil Nil
29 | Delhi Nil Nil Nil Nil Nil Nil Nil
30 Dadra &
Nagar Nil Nil Nil Nil Nil Nil Nil
Havdi
31 Daman & . . . . . . .
Diu Nil Nil Nil Nil Nil Nil Nil
32 FL)akShad""ee Nil Nil Nil Nil Nil Nil Nil
33 | Chhattisgarh Nil Nil Nil Nil Nil Nil Nil
34 | Jharkhand Nil Nil Nil Nil Nil Nil Nil
35 | Uttarakhand Nil Nil Nil Nil Nil Nil Nil
36 | Telangana Nil Nil Nil Nil Nil Nil Nil
Total 21 8 1995688 10

(*) =Data as on April 2016 to September 2016

(#) = indicate the case detected before the mentioned period




